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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
_ ERNAKULAM BENCH .

0. A. No. 12 Y
Ta—No. . 199 2 ,
) DATE OF DECISION 17,2.92
" Geetha Gppinath - , Applicant (s)

Mr.. Go P Mohal?achandran Advocate for the Applicant (s)
Versus _ . : '

The Assistant Director, (Rectt,)

mﬁﬁ?ﬁ%mnfﬁmfﬂwumﬁ&@%ﬂ“m

‘Kerala Circle, Trivandrum and others -

Mr. George »Josephv,. ACGSC Advocate for the Respondent: (s)

The Hon'ble Mr.y, v, KRISHNAN, ADMINISTRATIVE MEMBER

The Hon'ble Mr. N. DHARMADAN, JUDICIAL MEMBER -

SENRES

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or'not ? +

Whether their Lordships wish to see the -fair copy of the Judgement ?»
To be circulated to all Benches of the Tribunal ?

dated 9.12.91.
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JUDGEMENT

MR. N. DHARMADAN,3JUbiCI§LiMEMBER

~ The épplicant is thé déughter of deceased Govt.
serant'ikxk,N. Gopinatﬂ and;She pra§S forAcompaSSionaté
appointmédt'which has been rejgéted by Annexure A-Q.ofder'
“ b | | |
2. : Earlier, when,applicntfs claim for compassionate
aééointment was not a£ all eonéidefed‘by pbe Department,

on the ground that,Gopihathg{ the deceased govt. servanﬁ)

| did not die in harness but that he had sought voluntary:

retirément and then died, the applicaht filed 0.A. 518/91,

» , . . ;



..2..

which was allowed in which the Respondents were directed to

W & oppticonks yeqp sl : ' “

- cons ider treating that the deceased Govt. servant deemed to
/

have retired on invalidation bension on medical grounds and
died in harness and the claim for compassionate appointment
should be considered on merits. In pursuance thereof, the

anpliéaht made an‘applicatioh and after enquiry it was
- ' _
rejected. It w& stated that the applicant is a married

persone. _ , '

C

" 3e " In the circumstances of the case, we doubt whether

any claim of the applicant for compaSSionate appointment -
would lie at ally We notlce that the applicant Submitted
an application on 17.12.90 to the PMG. The grounds stated
is that though all the benefits due to the deceased govt.

. : ' ) ’
servant have been sanctioned; the amount received is not

sufficient to maintain the family and the family consisting

of three members find it very difficult to pull on. Hence,

~the request fof compassionate appointment was made.

4, } The records pfoduced before us by'the learned

gounsel'fo: the Lea;aeé—coun?ei—ée; respondents shows that

a detailed eﬁquiry:hés»been made in which tkt=was found that

thé lafé-@ovefﬁment"Servant is survived by his wife and
VTN

two children of wixish one is the applicant.'’ The wife of

the govt. employee not only gety family nension but also

is in receipt of State Govt, pension, She having retired as

‘Nurse. Both the daughters{includhgthe applicant(are

married and the widow has not made any claim for compassionate

appointment. The family pension given to the widow is
N v



"« 1216/~ and in addition she gets State Govt. pension.
S5e We are of the view that the only person who &= left

behind by the deceased Govt. servdnt who would have required

Aeen

compassionate app01ntment was the widow, the daughters hav1ng,
&WW

marrled earller ar€ not dependents on the/w%dew After the
govt. servant's death, the widow is getting both fémily
penSion and State Govt.'penSion and hence there is no réal
indigencé_for‘ﬁhe family. in this view éf the matter, we are

of the view that there is no merit in the applidation. It

is dismissed.
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(N, DHARMADAN) - ' (N. V. KRISHNAN)
JUDICIAL ‘MEMBER , ADMINISTRATIVE MEMBER
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